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1870.1 ;%.cdiue Pc~sse~zge?? Elhips. 

ACT No. XPI OF 18700 

 pass^^ BY TITE GOVERNOR GENERAL OF INDIA IN COIJNCTL. 

(I2eceiuetZ the ussext of the G o v e ~ n o r  General O I L  the 1st 
A p i Z  1870). 

A11 Act for the regulation of Native Passenger 
Ships, and of Steam Vessels intended to convey 
Passeilgers on coasting voyages. 

W H E R E A S  abuses have occurred in the overcrowd- Prea~nble- 
ing of Ships conveying Native Passengers between 

Ports and places in India, aud Ports alnd placcs in the 
Red Sea or Persian Gulf ; and whereas similar abuses 
have also occurred i11 the case of Ships commalicled 
or owned by subjects of Iler Mqjesty and conveying 
Native Passengers between other Ports and places 
situate ea,st of the Cape of Good Hope, and Ports and 
places i11 the Red Sea or Persian Gulf; and whereas 
it is expedient to prevent such abuses, and to provide 
for the regulation of all such Ships as aforesaid which 
shall depart from or arrive at any of the said Ports 
or places in India, and also for the regulation of 
Steam Vessels intended to carry passengers on coasting 
voyages ; I t  is hereby enacted as follows : - 

CHAPTER I. 

1, This Act ma,y bc called " The Nativc Passcngcr Slio~t titlc. 

Sliips Act, 1870." 
2.  This Act cxteiicls to all subjects of I'lcr AIajcsty Eltent of 

Tvllctlley mithin 13ritish India or ~vitllil? the clonii~zions Act. 

of TYinces ancl States in India i11 alliaizce ~vitli IIcr 
# ajcsty, allrl to all 1,crsoils being Native Iodisn wb. 
,jl:cts of JIcr Mnjcst~ without and lrcyo~tcl 13rit8islr India. 

Kot 11i11g 



Act not to 
apply to 
Ships-of- 
War, &c. 
Or to yea- 
e.i,g Steam 

essels con- 
veying pub- 
lic mails. 

Repeal of Act. 

Alnendlneut 
of Act No. I1 
of' 1860, sec- 
tion 1. 

Interpreta- 
tion-clause. 

' Na,gistrate." 

" Local Gov- 
ernmcnt." 

" Native Pas- 
senger Ship." 

Pll'othing in this Act applies to ally Ship-of-War 
or Trallsport belonging to or in the service of Her 
Majesty or to any Ship-of-TVar beloligiilg to ally 
Foreigu Prince or State, or to any Ship ~ulcler contract 
wit11 the Government of any Buropeail State, or to 
any sea-gcing-S&am Vessel er~l~loyea .- in -- the -- conyex- 
ante of t h y u b l i c  mails under a contrast+ 
C-- 

- --- -- 

3. Act No. XXI of 1858 ( fos* the  vegulation of 
Nutine Passenger ~T'ltips, C L V Z C ~  of  S team Ye.wels i,ntel?clecl 
to con.rjey Pc~ssenyers on coctstiv,g ' ~ i o y a g e ~ )  is hereby 
repealed; and section one of Act No. I1 of 1860 
( to cimend the ZGLW relating to the cu?-~ic/,ge of Pc t s s~n-  
gevs by sea) shall be read as if, for the worcls a d  
figures "Act X X I  of 1858," the words and figures 
" The Native Passenger Ships Act, 1870," were sub- 
stituted. 

4. I n  this Act - 
The worcl " Magistrate" means a person exercising 

powers not inferior to those of a Subordinate 3ilagis- 
tmte of the f i s t  class, and iilcludes a Justice of the 
Peace, and, at the Port of Aden, the political Resi- 
dent and his Assistants : 

Tlie words ".Local Government'' mean the person 
or persons for the time being immediately adminis- 
tering the Executive Governmeilt of the territories 
where the Port or place in questrioll is situate : 

The word " MasterJJ includes every person having 
command or charge of a Vessel : 

The words " Native Passeuger Ship" mean a vessel 
carrying more than thirty passengers being natives of 
Asia or Africa, ~v11ich may clepart or proceed on any 
voyage from a Port or place in British India or in 
the snicl dominions to ally Tort or ~ l a c c  in the liccl 
Sea or Persian Gulf, or ~~rhich may a r r i ~ ~ c  at ally Fort 
or place nritllin British India or the said dotl~i~lioils 
from ally Port or place in the 1'Lccl Sea or Persian 
Gulf, having on board more than tliirty suoll passen- 
gers. 

(~II~lJ-'Tl313, 11, 



CIIAPTER IT. 

5 .  No Native Passenger Ship shall depart or pro. Native Pas- 
senger Ship 

ceed upon any voyage to which tliis Act extends from to ollly 
any Port or place within British India or the said from Ports 

dolainions other than such Ports and places as the ~~~~~~.~ 
Local Government may from time to time appoint; 
and after any Native Passenger Ship has clepartecl. 
or proceeclecl upon any such voyage from a Port or 
place so to be appointed, no person shall be received 
on board as a passenger, except at some other duly 
appointed Port or place. 

" 6. No Native Passenger Ship shall depart or pro-  NO^ to sail 
ceed upon any such voyage from ally Port or place $kk?:g a 

appointed under this Act, until the Master shall have certificate. 
obtained a certificate from an officer authorized to 
grant the same. 

7. I any Native Passenger Ship departs or pro- Penalty. 
ceeds upon a voyage from any Port or place mrithin 
British India or the said doininioas, 

or if any person is received as a passengey on board 
a Native Passenger Ship in contravention of the pro- 
visions of section five or section six, 

the Owner or Master shall, for every passenger con- 
veyed on a Ship unlawfully departing or proceeding 
011, sucp voyage, or for every passenger unlawfully 
received on board, be liable to a penalty not. exceeding 
one hunclred rupees, or to imprisonment not exceeding 
one month, or to both ; 

and the Ship, if found within two years in any place 
~ i~ i th in  British India, may be seized and detaincd b~ 
ally Chief Officer of Customs until the pcnalties 
illcurred ~ ~ u d c r  this Act have been acljudic~~tecl, a1ic1 
the payment of the fines inilsoscd uiider this Act, ~vitli 
all costs, has been enforced under thc p1*ovisioiis of 
scctiou thirty -five. 

8. MTithin 13ritish Inclia, tllc Local Goi-erni~lcnt r i p p o ~ ~ t ~ n c l l t  
shall al7point such persons as it may dce111 proper to of omcmb. 

e sc~c i sc  or 1)~rCorlil t l l ~  1)0\\ CYS 311~1 C ~ L L ~ ~ C S  c011fc:rrccl 
a~tc; ililposcd \)p this A c t .  

8. 'J'lie 



BIaater to 
give notice 
of day of 
sailing, kc. 

Power to 
enter and 
iiispwt Ship. 

Ship may be 
surveyed. 

Officer to be 
satisfied, 
before giving 
certificate- 

T l i ~ t  the Ship 
is sea-worthy: 

Tllat the 
space be- 
twcpn-decks 
for yassen- 
gfrs is saffi- 
clcllt : 

That the 
space on the 
u l q ~ e r  deck is 
snfficient : 

9. Tlie Master of any Kulive Passenger Ship 
sailing from any Port or place appoiuted under this 
Act, shall give notice to the proper officer tlmt tlle 
Sliip is to carry Native Passengers, and of her destiua- 
tioa, and of the proposed day of sailing ; 

such notice shall be given not less than three clays 
before the proposed day of sailing. 

10. After receiving such notice, the officer afore- 
said, or any person autliorized by hiuz, shall be at 
liberty at  all times to enter and inspect the Sliip and 
the fittings, provisions, and stores therein ; 

and any person impeding or refusing to allow such 
illspection shall be liable, on conviction, to a fiuef 
not exceeding five hundred rupees for each offence, 
or to ilnprisoilment for a term not exceeding three 
months, or to both. 

11. The officer aforesaid may, if he think fit, cause 
the Ship to besurveyed a t  the expense of the Master 
by a competenl; surveyor, who shall report ~vhether 
the Ship is, in his opinion, sea-worthy and fit for her 
intended voyage. 

12. The offiocr aforcsn.ic1 sllnll not give his certi- 
ficate, ~ ~ n l e s s  he shall be satisfied- 

(I). That the Ship is sea-worthy and properly 
rna~ned, equipped, fitted, and ventilated ; and has not, 
on board any cargo likely, from its quality, quantity, 
or mode of stonrage, to prejudice the health or safety 
of the passengers : 

(2). That the space appropriated to the passengers 
in the betsvecn-decks contains at  the least twelve 
superficial and seventy-two cubical feet of space for 
wery adult passenger on board, that is to my, for 
every passenger above twelve years of age, and for 
every two passengers lsetn~een tlle ages of one year 
and twelve years : 

(3). That a space of four superficial fcet per adnlt 
is lefl cleaar on the nppcr dcck for tile usc of the pas- 
sc11gcrs : 

(41). That 



4 .  'Chat provisions, fuel, and water have heen TM there is 

pli~co~cl on board, of good quality, properly paclrecl, :>;;o;;;~!~. 
and sufficient to supply the passengers on boarcl cluring 
the declared duration of the intendecl voyage, accord- 
ing to the scale liereinafter contained. 

13. No such Ship shall carry any greater izunzber Nnulberof 

of passei~gei*~ than, together with the Master and *'"ss"nffers. 

crew, shall amount to the proportion of two persons 
for every three tons of the registered or estimated 
tonnage of the Ship. 

14. The Master of any such Ship, before depart- List ~ a s s e i l ~ e r s .  of 

ing or proceeding on any such voyage from ally Port 
or place in  British India, shall sign two lists, speci- 
fying (as accurately as may be) the names of all the 
passengers, and stating the number of the crew ; ancl 
shall deliver them to the officer aforesaid, ~vho sl~all 
thereupon (after having first mustered the passengers 
and compared the number and names of such pas- 
sengers with the lists) countersign and return to tlie 
Master one of such lists. 

The Master shall note in writing on such last-men- 
tioned list, and on any additional list to be made 
under this Act, the date and supposed cause of cleath 
of any passenger who may die on the voyage, and 
shall forthmrith, on the arrival of the Ship at  her destina- 
tion or a t  any PoTt at which it may be intendecl to 
land passengers and before any passengers are landed, 
produce the list, with any additions thereto made, to 
any person lawfully exercising Consular autl~orit~y on 
behalf of Her Majesty at  the Port'of aryivsl if it be 
a Foreign Port, or to the Chief Officer of Customs, or 
the officey (if any) appointed uncler this Act, at  any 
Port or place at which it shall be intended to land 
the passengers or ally of them. 

I n  case of non-compliance with any of tlie require- 
nzents of this section on tlie part of thc Nastcr, or 
i f  ally false entry be wilfully made by hiui in ally 
such list, the 3(last,er sllall be liable to n fine not ex- 
ceecliilg fi~-e h~ulclrccl rupees for each offence, or to 
iui~l~risonment for a tern1 not cxcccclil~g t l m ~  mont 11s: 
or to boll1. 

1s. li,> 



1 t i 1  15. If, after the Ship sliall have departecl or pro- additio~ial 
passm3ers ceedecl on any such voyage, ally additional passengers 
and touching are taken on board at  a Port or place within British 
at interme- 
diate Pol.t. India or the said dominions, appointed under this Act 

for tlie embarkation of passengers, 
or if such Ship shall, upon her voyage, touch or 

arrive at any sucli Port, lia~~iiig previously received 
on hoard additional passengers at any place beyond 
British India or the saicl dominions, tlie Master sllall 
obtain a fresh certificatc from the officer a t  such Port, 
and shall make lists of a11 such aclditional passengers ; 
and a11 the provisions hereinbefore containecl in that 
behalf sllall be applicable to any certificate granted 
or list iliacle under this section. 

I11 case the Master fail to ohtain any such fresh 
certificate, or to lnalte any such list of aclclitio~zal 
passengers, he shall be liable to a fine not exceeding 
five hnnclrecl rupees, or to ilnprisonnlent for a term 
not exceeding three months, or to both. 

Penalty for 16. If any Master of a Ship, after having obtained 
a certificate under section six or section fifteen of this 

xlteratioll i n  
sh ip  after Act, sllall fraudulently do or suffer to be done any act 
cmtificak or thing whereby such certificate shall beconle in- 
obtained. applicable to the altered state of tlie Ship, its passen- 

gers, or other matters to wliiclz such certificate relates, 
he shall be liable to a fine not exceeding t ~ o  tlzou- 
sand rupees, or to iml~risonment not exceeding six 
months, or to both. 

Illforma- 17. The Chief Officer of Customs, or the officer 
to be (if any) appointecl. under this Act, at) any Port or traiismittcd 

to pol.ts place ~vithin British India at  which tlie Ship shall 
e"barlcation+ toucll or arrive, shall, with advertence to the reqnire- 

ments of this Act, transinit any l~articulars which lie 
may deem iniportant respectiilg the Ship and the 
passengers conveyed therein, to the officer at  the Port 
fro111 m~hicb the Ship conirncnced her voyage, ancl 
also to the officer at ally other l'ort ~vithin British 
India or the said cloniinions mliere the passcilgers or 
ally of tbcm cmbarltecl. 

Rel~ort  of 18, 111 any l~roceeding for the ncljudication of alzjT 
Consnl, kc., to ndlllis- l~eizalty illcurred under this Act,, any clocume~lt 
siblc 111 e\.l- 1)~1rlI0l'tj11~ to 1 3 ~  a l'C130l't Of ~11~11 ]3rtl.ti~l~lar~ :IS arc 
~ C I I C V .  referred to Ill l hc  lust prccccling scct,ion, or a copy of 

I l l ( '  



the proceedings of any Court of Justicc duly autl~en- 
ticated, and also any like documcnt purporting to be 
iiiade and signecl by any person lawfl~lly cxercisins 
Consular authority on behalf of Eer Majesty in ally 
Foreign Port, shall be received in eviclence, if the 
same appears to have been officially trans~nitted to 
any officer at or near the place where the proceeding 
uncler this Act is had. 

19. Whenever, in the course of any legal proceed.- Dei)ositiolls 
to be reccived 

in$ institutecl under this Act at  any Port or place ;,, e,,ide,lce 
in British India, the testimony of ally tvitiless is re- \rhen wit- 

quired in rela,tion to the subject-matter of such pro, ~'s~~~~~~~' 
ceeding, any deposition that such witiless ma,y lmve 
previously made in relation to the same subject-matter 
before any Justice or Magistrate in Her Majesty's 
dominions (including all parts of India other than 
those subject to tlle same Local Government as tlie 
Port or place where such proceedings are institutetl) 
or any British Consular Officer elsewhere, sllc211, if 
authenticated by the signature of the Justice, Magis- 
trate or Consular Officer, be adiliissible ill eiriclence 
oil due proof that such witncss cannot be found with- 
in the jurisdiction of the Court in which such proceed- 
ings are instituted : 

Provided that, if the proceeding is criminal, such 
deposition shall not be admissil~le unless it was macle 
in the presence of the person accused, and the fact 
that it mas so niade is certified by the Justice, BTagis- 
trate, or Consular Officer. 

It shall not be necessary in any case to prove the 
signature or official character of the person appearing 
to have signed any such deposition ; and in ally 
crinlinal proceeding, such certificate as aforesaid shall, 
unless the contrary is proved, be sufficient eviclenoe 
of the accusccl having been preselit in maiiller thereby 
certified. 

2 0 .  T5Titliin Britisli Inclia, tlic Local Government ~ c l l g t h  of 

inay, liy any   woo la in at ion to be fro111 time to timc z2fi;y Ly,2 
issuccl for tbnt purliosc and pnblishecl ill the Co~ierll- cl:Llllatioll. 
incilt Gazette ( i f  any), or in one of the public nens- 
palici*s, dscla~c wliat shall lic cicelliecl, for thc purlioscs 
ol' this Act,, tlic duration of tlic voyase of :~ny I<.\'ai,i~-o 



128 hTatice Passo2ge~* Ships. [ACT S I T  

Passenger Ship from ally Port or place in British 
Inclia or the said dominions to any other Port or placc. 

Q ~ ~ l l t i t y  of 21. Xvery Wative Passenger Ship, a t  tlle time of 
lxovisions 

,,,:Ltel. to departure from the Port or place at which passengers 
be shipped. shall be embarked under this Act, shall havc on 

board good and wholesome provisions for the use anel 
consumption of the passengzrs, over and above the 
vic.tualling of the crew, to the amount or in the pro- 
portion following,* that is to sag, a supply of water to 
the anionnt of hve gallons to every week of the 
declared cluration of the voyage for every passenger 
011 board, such water being carried in tanks or sweet 

*casks, and a supply of rice, flour, oatmeal, or bread- 
stuffs to thc amount of seven pounds weight to every 
wevk of such duration for every such passenger; 

Providecl that, when any such Ship shall be dest,ineci 
to call at  a Port or place in the course of her voyage 
for the purpose of filling up her water-casks, a supply 
of water at the rate before mentioned for every week 
of an average voyage to sue11 Port or place of callii~g, 
shall be deemed to be a compliance with this Act. 

The provision of this scction regarding food shall 
be deemed to have been conlplied with in any case 
where i t  sliall appear that, by tlie special authority of 
the Local Government, any other a,rticles of food 
were substituted for the articles above enumerated as 
being equivalent thereto. 

Coiltract by 22. The requirements of this Act respectiug the 
passengers 
for supply of supply of provisions for passengers shall mot, except 
theirownpro- as to the supply of water, be applicable to any 
visions. passenger who may have contracted to furnish his 

own provisions. 
Pellalty 011 23. If any Ship, briilging passengers from any 
Ships bi.ing- 
ing excessive Port or place east of the Cape of Goocl Hope a~icl 
lltullber of not within British Tildia 01. the said clornilzioils to ally 
~ ~ ~ " ~ g ~ ~ ~  Port or place within Britisli India or the said dolni- 
fi.0111 certain uions, shall have on lsoarcl a grester llurnber of pas- 
Ports to I n -  sengers.. or persons than in the proportion prescribed 
dlan l'orts. by this Act, tllc Blaster of such Ship sllall, in adclitioii 

t,o any otlicr penalty irl~icli he Inny have iacul:recl 
miclcr thc 11rovisiolzs of this Act, 1)e lialsle, on convic- 
tion, for cncli 1)crsoli i1.i osooss oi' silc11 ~.J I :o IJu~~~o~~ to 



a fine not exceeding fifty rupees, or to iivprisonment 
not exceeding one month, or to both. 

24. I n  the case of every Native Passenger Ship Bondwhen Ship clears 
sailing from any Port within British India to any Port for a port in 
in the Red Sea, the officer whose duty it is to grant a Red Sea. 
port-clearance for any such Ship, shall not grant such 
clearance unless and until the Owner, Agent or Master 
of such Ship and two sureties resident in British India 
shall, by a joint and several bond, have become bound 
unto the Secretary of State for India in Council in 
the penal sum of rnpees five thousand, conditioned to 
be void if the said Ship touches at  Aden on her out- 
ward and also on her homeward voyage and does not 
leave that Port without having obtained from the 
proper authority a clean bill of health. 
25. Every Ship carrying more than thiTty p a s  Ships sailing 

sengem being Natives of Asia or Africa, and sailing $irFgc 
horn any Port east of the Cape of Good %ope.to any sea to ~ O U +  

Port in the Red Sea, at Aden. 

or sailing from any Port in the Red Sea to any 
Port east of the Cape of Good Hope, 

shall touch a t  Ailen, and shall not leave that Port 
without having obtained from the proper authority a 
clean bill of health. 

Every Master of a Ship offending under this see- 
tion, shall, for every such offence, be liable to a fine 
not exceeding two thousand rupees, or to imprison- 
ment not exceeding six months, or to both. 

26. No bill of health shall be granted under see- Billofhealth. 
tion twenty-four or section twenty-five i11 case the 
Ship has on board a greater number of passengers 
or persons than in the proportion prescribed by this 
Act. 

COAS~ING X T E A D I E ~ S .  
2'7. Steam Vessels iilteilclecl to carry passengers on Certifiattes 

coasting voyages from or to any Fort or plncc ~vitllin 
British India, sllall, beforc proceccling on sucli vOjlage~, steall voSscls 

hc f~~rnishecl 117ith certificaics grantccl ia 111~21111er inteudc(l to 
~lci7cinaftcl* ~3roviclccl. car1 gel>. y p,tsseu- 

2 8 ,  I ~ J c I * ~  
!? 



Nchtlve Pnsse~zge?~ Ships. 

Certificates 28. Every such certificate shall be e;ranted at  the 
to coast'irlg 
sLu~uvo6sols cliscri~tion of an. onicer autllorioed by i l k  Local Gov- 
Lorn to be erilment to grant the same, &nd shall remain in force 
granted, for the period therein specified, unless sooner revokecl. 

The officer so authorized shall not grant such certi- 
ficate, or suffer the same to remain in force, unless he 
is satisfied, by inspection or survey (to be made at 
least twice iu ea,cli year at the expense of t,he Master 
or Owner, and upon payment of a fee not exceeding I 
twenty rupees), t.liat sucll Steain Vessel is sea-miorthy 
and properly equipped with boats and otherwise, ancl 
that the engines and machinery are in a fit state to 
eiiahle her to proceed on her voyage. 

The certificate shall state the limits (if any) mith- 
i11 which the Vessel is to  ply, a,~lcl the number of 
Nntivc? Pnssc?ngc?rs which the Vessel is permitted to 
carry : such 'number to be subject to such conditions 
and variations according to the time of year, the 
nature of the voyage, and the cargo carried, as the 
case requires. 

C O ~ ) ~  ofcel-ti- 29. The Owner or Master of any sucli Steam 
placed ficate in be con- Vessel shall put up in a conspicuous part of the Ship, 
,,,;c,,o,,s ,,t so as to be visible to persons on board the same, a 
of Ship. copy of the said certificate, and shall cause i t  to be 

continued in such posit.i~n so long as the certificate 
remains in force; and in default, such Owner or 
Master shall, for each offence, be liable to a fine not 
exceeding two hundred rupees, or to iniprisonment 
for any term not exceeding a month, or to both. 

Peilalty for 30. If sucli Steam Vessel has on board thereof 
excess of 
ntunber speci- any number of passengers wliich, having regard to 
fied in curti- the time of the year and other circu~nstances, is 
ficnte. wreater than the number allowed by tlie certificate, 

t3 

the O~viler or Blaster shall, for every passenger over 
and above tlie iiuilzber allowed by the certificate, be 
liable t o  a fine not exceeding twenty rupees, or to 
i~llprisonnieut not exceeding oiie ~veek, or to both, 

~ ~ ~ ~ ~ , t ~  for 31. If ally such Steal11 TTessel shall proceed ou any 
llrocecding SLIC~I voyage ~vithout such certificate as aforcsaicl, tlie 
x\ itllont ccrti- 
ficatc. Owner or Alastc~ shall bc liable to a fine not excce(1i11~ 

live hundred rupccs, or to iml)risoiul~~cnt for ~ u i y  tcrlu 
]lot cscccdin,: thrcc montlis, 01. to I~ot11. 

32. l u  



32. I n  the grant or revocation of any certificate Grant or re. 
vocation of under this Act, tlie officer granting or revoking the certificate 

same shall be subject to the control of the Local be subject to 
Governnzent or of any intermediate authority which  en, 
that Government may appoint. 

CHAPTER IV. 
MISCELLANEOUS. 

33. If any Native passenger in any Ship shall Penalty on 
landing pas- be landed at  ally Port or place other than the Port se,gcr at a 

or place at ~1~1iich he may have contractecl to land, place other 
unless with his previous consent, or unless suclz land- %:iE & 
ing is made necessary by perils of the sea or other contracte(~ to 
unavoidable accident, the Master shall, for each land. 
offence, be lial~le to a penalty not exceeding two 
hundred rupees, or to imprisonment for any term not 
exc,ec,ding a, mont,h, or to hot,h. 

34. Nothiizg in this Act containecl shall take ~assenger 's  
away or abridge any right of action n~liiclz may ac- 
crue to any Native passenger, or to any other person, ed. 
in respect of the breach or non-performance of any 
contract made with the Master or O~vner of the Ship 
or his Agent. 
35. All offences against this Act shall be punish- Adjudicatioll 

of offences. 
able in a summary manner by a Magistrate. 

If tlie person on whom any fine is imposed under Fine levial~le 
this Act is the Master or Owner of a Ship, and the ?ii:fstnssou 
fine 'is not paid at the time and in the manner pre- 
scribed by the order of payment, the %lagistrate may, 
in addition to the means prescribed by law for enforc- 
ing pa~iiient, direct by warrant the amount remaining 
unpaid to be levied by distress and sale of the said 
Ship, her tackle, furniture ancl apparel. 

36. For the purpose of the acljuclicatioii of penal- Jnrisdiction. 

ties under this Act, eve~y offence hereunder shall be 
a 

deemed to have been comiziitted n~itliin tlie liizzits of 
the jurisdictiolz of tlie 3iIagistrate of the place where 
the offe~~clcr is found. 
37. Tlie penalties to n~llich Itasters ancl O~viic~s ns mlloln 

of 811ips arc liablc by lliis Act, sllall be enforced onlg ~;~;~l'!~$~;s 

by infon~zatioi~ laid at  the il~staiicc of tllic oficevs ap- to be l , ~ s ~ , .  

pointed to grant ccrtifi.catcs under tliis il act, ; 01,; at any luted 

I'o1.t 
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Port or place where tllere is no such officer, by the 
Chief Officer of Customs. 
38. Any Magistrate imposing any fine under this 

Act may, if he thinks fit, direct the whole or any part 
thereof to be applied in con~pensating any person for 
any wrong or damage which he may have sustained 
by the act or default in respect of which such fine 
is imposed, or in or towards payment of the expenses 
of the proceedings. 


